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copy of the judgment 7 Yes 

S.. 	 p 



JULG'LNT 

.Cl-i 	,VICL—CIIo.i4N, in this a DOliCCLtiOfl under ectjon 19 of 

the .dministrative tribunals ct,1985 the 'petitioner 

prays for a direcc ion to he given to the opoosite part ies 

to 

 

pay to- the petitioner backwgdsfrom 23.3.1978 till 

the date of reinstatement (E.1C.1988) 

2. 	hortiv stated the case of the petitioner is 

that he was placed under suspension on a$ contemplated 

proceeding while he was functioning as 	 Babujang 

Branch Office. Since no progress was made in connection 

with the initiation of the departmental proceeding, this 

Bench by its judgment passed in O.Lm. No.200/88 dated 

8th Seotembe r,1988 quashed the proceeding against the 

petitioner and directed his reinstatement. Though the 

petitioner has been reinstated, hackwages have not been 

paid to him. 

3 • 	In chair counter the opposite oart lOS O1fltC1t) 

that .ule-9 creats a br for payment of hackwages and 

this Bench had not given any direction to that effect 

in the judgment mentioned above. 

4. 	c hciv: hoard Mr.Dhalasamant,learned counsel 

for the petitioner and Mr..K.iishra,learned Standing 

Counsel for the Central Government. The settled position 

of law is, by virtue of judgments of different Benches 

including the Cuttack Bench jvpthat 	 who has 
/ 

been put off from duty and reinstated into services 

will be entitled to backwages for the period of 

suspension. 

\ 5.
1 1

e would therefore direct that the petitioner 



(~Y 

1 	2 

be paid his backwages for the period of suspension 

within 90 days from the date of receipt of a copy of 

this judgment f11ing which the erring officer would 
L4 

be liable to pay from his own pocket at the rate of 
14, 

12 per cent per annum. Thus the application stands 

allowed leaving the parties to bear their own costs. 
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